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(7) Research investigations re-
garding the draft capacity and pro-
per harnessing of crossbred draft 
animals;

(8) Improvement of power units 
and equipment to achieve higher 
energy efficiencies;

(9) Coordination of all Agricul-
tural Engineering activities of diffe-
rent wings of Agriculture Depart-
ments by one Senior Agricultural 
Engineer as well as the provision 
of a deputy Director-General for 
Agricultural Engineering in the 
Indian Council of Agricultural Re-
search;
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More recently, in February 1981, the 
Commission has sanctioned 20 New 
Model Charkha Units in Orissa involv-
ing a grant of Rs. 87,000 and loan of 
Rs. 10.20 lakhs. Also, proposals for 
setting up units to manufacture silk 
Muslin Khadi and for setting up sales 
depots in the State are under consi-
deration.

(10) To review at National level 
the problem of unemployed agri-
cultural engineers vis-a-vis the im-
provement of the State Agricultural 
Engineering programmes.

Grant/Loan to Orissa Khadi and 
Village Industries Board

*581. SHRI CHINTAMANI JENA: 
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether Khadi and Village In-
dustries Commission has recently sanc-
tioned any loan or grants to the Orissa 
Khadi and Village Industries Board; 
and

(b) if so, the details in this regard 
and the projects proposed to be finan-
ced therewith?

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
AND RURAL RECONSTRUCTION 
(SHRI BALESHWAR RAM): (a)
and (b). The Khadi and Village In-
dustries Commission has sanctioned in 
December, 1980 following amounts as 
loans and grants to the Orissa Khadi 
and Village Industries Board for the 
programmes relating to manufacture 
of non-edible oil, soap, village oil, 
cottege match, leather, pottery 'bee-
keeping, gums and resins, lime etc.

Ad-hoc Pricing of D.D.A. Flats

583. SHRI ATAL BIHARI VAJPA-
YEE: Will the Minister of WORKS 
AND HOUSING be pleased to state:

(a) whether it is a fact that under 
the self-financing housing scheme, 26 
per cent to 58 per cent increase in 
costs of D.D.A. flats has been an-
nounced and some MIG Flat allottees 
of Prasad Nagar, Delhi have been 
charged Rs. 22,000/- more by the 
Delhi Development Authority than 
the standard cost of Rs. 52,600/-;

(b) whether it is also a fact that 
the Beweja Committee has strongly 
deprecated the ad-hoc pricing of 
D.D.A. flats and has found over-charg- 
ing upto the extent of Rs. 20,000/J-; 
and

<c) if so, the full facts in this re-
gard and t.he remedial measures taken 
to provide relief to the sufferers and 
precautions taken for future?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND WORKS AND 
HOUSING (SHRI BHISHMA NARAIN 
SINGH): (a) The D.D.A. has reported 
that the actual cost of dwelling tinits 
is Policed out on their completion or 
when they are nearing completion as 
per set formulae. There is nothing 
like a “standard cost”.
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(b) The Baweja Committee ha 6b- 
served that ad-hocism in price fixation 

should be avoided since it erodes pub-
lic confidence and faith.

(c) The DD.A. has reported that it 
has been constantly reviewing its cost-

ing policies and  trying  substituting 
cheaper building  material/techniques 

so as to reduce the costs. It has also 
set up a Committee to analyse costing 
data and recommend ways and means 

to reduce the. cost of structures  and 
to recommend new designs and tech-
niques/technical innovations to  keep 
costs under reasonable limits.

it swfasH 

*587.  faiM fSfTT  :

srtr stun*; *rwl

%■'!! TK'T ft? :

(w) fewfi if 

ct| i "i rf?Rt P, j

(<j) STVT  WTT PT ̂ Fl',fnJTf

% fh F<Tlf SfTcfftf >Ts SRFf

sfaSr «tt  t ;  srV<

(m) hF? ft, €i w  srh:

T̂RT W t ?

w'cT.u «sr«f ;wr  wh: wn.it?1 

(sft  KiTTim Rflf ): (v)

Wnfssn  vrafrftsff % r̂-ft-efflTTor % 
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Deaths Due to Spurious Liquor

*-588. PROF. MADHU  DANDAVA- 
TE: Will the Minister of  EDUCA-
TION AND SOCIAL WELFARE  be 
pleased to state:

(a) in view of recurring deaths due 
to spurious  liquor  what  concrete 
scheme is planned to prevent such tra-
gic deaths; and

(b) what machinery  is set up to 
implement the scheme?

THE MINISTER OF  EDUCATION 
AND SOCIAL WELFARE (SHRI S. B. 
CHAVAN): (a) and (b). Production, 
manufacture,  possession,  transport, 

purchase and sales  of  intoxicating 
liquor falls within the jurisdiction of 
the State Governments.  In view of 
this, measures to check the produc-
tion of spurious liquor are taken by 
the State Governments in accordance 
with law.  Question of formulating 
central scheme for this purpose does 
not arise.
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